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CENTRAL ADMINISTRATIVE TRIBUNAL:PR I NCI PAL BENCH

0.A.No.2353/98

W  New Delhi , this the 14th day of December.1996

HON'BLE SMT.LAKSHMI SWAM I NATHAN,MEMBER(J) (Q
HON'BLE MR.N.SAHU,MEMBER(A)

1  . Shr i Ved Ram, Mazdoor(C i v i 1 i an ) ,
S/o Shri Sumer Singh.
Office of the Commandant,
Ammun i t i on Depot,
Bharatpur(Rajasthan) .
Permanent Address:

Vi l lage- Nag I a Mana,Post-Uspar,
D i str i ct-Mathura(U.P.).

2. Shri Chhiddi Ram.Mazdoor(Civi I ian ) .
S/o Shri Shyama,
Office of the Commandant,
Ammuni t ion Depot,

.  Bharatpur(Rajasthan).
Permanent Addre.a.e;:

Vi I lage- Nabipur, Post-Uspar,
District-Mathura(U.P.).

3. Shri Shyam Lai ,Mazdoor(Civi I ian),
S/o Shr i Gore La I ,
Off ice of the Commandant,
Ammuni t ion Depot.
Bharatpur(Ra jasthan).
Permanent Addres.s:

Vi I lage- Tarsi , Post-Dhangaon.
District-MathuraCU.P.).

4. Shri Ram Chand,Mazdoor(Civi I ian)
S/o Shri Lohrey,
Office of the Commandant,
Ammun i t i on Depot ,
Bharatpur(Rajas than).
Permanent Addres.a:

Vi l lage- Tarsi , Post-Dhangaon.
D i st r i ct-MathuraCU.P.),

5. Shri Ram Babu.Mazdoor(Civi I ian).
S/o Shri Gop i ,
Office of the Commandant .
Ammun i t i on Depot,
BharatpurCRaJasthan) .
Permanent Address:

Vi l lage- Mohanpur, Post-Aduki .
District-MathuraCU.P.).
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Shri Gaddar.MazdoorCCivi I ian).
S/o Shri Pi tambar,
Office of the Commandant.
Ammun i t i on Depot
BharatpurfRa jasthan).
Permanent Addrf>.<=ie;:

Vi I I age- Tarsi , Post—Dhangaon,
District-Mathura(U.P.).

Shri Janki Prasad,Mazdoor(Civi I ian ) ,
S/o Shri Shyam Lai .
Office of the Commandant .
Ammun i t i on Depot
Bharatpur(Rajasthan) .
Permanent Addr^etci -

Vi l lage- Nag I a BhoI a Nath.Post-DhauI ipiao
D I strict-Mathura(U.P.).

i an )Shri Yad Ram,Mazdoor(Civi
S/o Shri Tikka Ram,
Office of the Commandant .
Ammun i t i on Depo t
Bharatpur(Rajas than).
Permanent Adrir^'ctQ :

Vi l lage- Purani Chungi Wal l GaI i .
Post-DhauI i p i ao,D i str i ct-Mathura(U.P.)

AppI i cants

(By Advocate; Shri D.N.Sharma)

Versus

1  . Un i on of India
through the Secretary to the
Gov t . of India.
Ministry of Defence.
South Block,
New DeIh i .

2. The Quarter Master General ,
Quarter Master General's Branch.
Army Headquarters,
D.H.Q, Post Office.
New DeIh i .

3. The Director General of )lmpleaded as
Suppl ies & Transport(ST-12), )answering respon-
^rmC He General's Branch,)dent for^mpugned

Bhawan' )orden

'  )passed by defunctNew DeIh i

4. The Commandant .
Ammun i t i on Depot,
Bharatpur(Ra jasthan)

(By Advocate: None)

)3-R.P.D.,A.S.C.
)Mathura

- Respondents
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0 R D E RfORAI ^

HON'BLE SMT.LAKSHMI SWAM I NATHAN.MEMBERCJ)

Heard Shr i D . N . Sharma , I earned counsel 'for,

appl icants. He has submi tted that respondent number 4

namely, the Commandant,Ammunition Depot, Bharatpur

(Rajasthan) has started recovering the amounts stated to

be against the medical reimbursement , from the

appl icants from Apri 1 ,1998, His main content ion is that

the recoveries have been ordered by respondent number 4

wi thout holding any inquiry or even^a no t i ce to
the appl icant or wi thout any formal orders. He has

drawn our attent ion to the letter dated 18.5.95

(Annexure A-1). Learned counsel has submitted that no

inquiry has been held in terms of para 3 of this letter

and no copy of the staff court of inquiry, which is

stated to have been held in March/Apri I , 1993. has also

been furnished to the appl icant. In the circumstances,

he has submi tted that the recoveries are i l legal .
However, learned counsel has not been able to state

whether after Apri 1 ,1998 and the f i l ing of this O.A, on

23.6.98, . the respondents have continued to make any

recoveries or not.

that the appi icants have made a

detai led representat ion to respondent number 3 on 1 .5.98

and as ment ioned above, this O.A. has been fi led on

23.6.98 and order on P.T. has been passed on 27.11.98.

the above circumstances, this O.A. is

disposed of wi th a direct ion to respondents to dispose
of the pending representation dated 1 .5.98 by a detai led
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and-speaking order, after affording a personal

to the appl icants. They should also furnish th
relevant documents rel ied upon by them and pass

reasoned and speaking order, wi th int imat ion to the

appl icants, within two months from the date of receipt
of a copy of this order.

/d i nesh'/

appl icants have any further grievance,

they are at l iberty to pursue the same, in accordance

wi th law. No order as to costs.

V i-

( N. Sahu )
Member(A)

(  Smt.Lakshmi Swaminathan )
MemberCJ)

e


